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P e n d i n g  A p p l i c a t i o n s  f o r  St o r a g e  o f  
E l e c t r i c a l  B o i l i n g  Sp i r i t  f r o m  K e r a l a , 

T a m i l  N a d u  a n d  M y s o r e

5757. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT bo pleased to 
state:

(a) the number of applications for the 
storage of Electrical Boiling Spirit by in-
dustrial units in the States of Kerala, Tamil 
Nadu and Mysore, pending for disposal 
with the Chief Inspector of Explosives, 
Nagpur as on 31st March, 1972;

(b) whether any complaints from any 
industries or other sections of the public 
have been received against this officer; 
and

(c) if so, the nature thereof, and the 
action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY Of INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR 
PRASAD): (a) It is presumed that the 
information is required in respect of ap-
plications for storage of “Special Boiling 
Point Spirit” (also marketed as SBP 
Spirit, n-Hexane) which is a petroleum 
product and used as a solvent in many 
industries. The number of applications 
pending for disposal with the Chief 
Inspector of Explosives, Nagpur is as 
under:

Kerala 2
Tamil Nadu 1
Mysore 1

(b) and (c). Of the 4 cases mentioned in
(a) above, a complaint was received only 
from one party and on his behalf from the 
Travancore Chamber of Commerce, Al« 
leppey, to the effect that there has been 
delay in the issue of licence. As soon as 
this complaint came to the notice of the 
Chief Inspector of Explosives Nagpup, the 
proposal was scrutinised and approval com-
municated in principle. Additional infor-
mation regarding fee and other relevant 
documents have been called for from the 
party for the grant of licence.

S e t t i n g  u p  o f  I n d u s t r i f s  i n  K e r a l a  
Du r i n g  F o u r t h  P l a n

5758. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
INDUSTRIAL DEVELOPMENT be 
pleased to state:

(a) the number of industries set up in 
the State of Kerala in the Fourth Five Year 
Plan; and

(b) the District-wise break-up thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). In the Central 
Sector, the industrial projects set up in the 
State of Kerala so far are as follows:-

1. Hindustan Insecticides, Alwaye (Distt. 
Ernakulam).

2. H.M .T, Kalamassay(Distt. Ernakulam),

3. Cochin Refinery, Cochin (Distt. 
Ernakulam).

4. FACT, Alwaye (Distt. Ernakulam).

5. Cochin Fertilisers, Cochin (Distt. 
Ernakulam).

6. Eare Earth Factory, Alwaye (Distt. 
Ernakulam).

In the Fourth Five Year Plan, provision 
has been included for the setting up/comple-
tion of the following Central Industrial 
Projects:-

1. Second Shipyard, Cochin (Distt. Ema-
kulam).

2. FACT (IV stage expansion), Alwaye
(Distt. Ernakulam).

3. Cochin Fertilizer, Cochin (Distt
Ernakulam).

4. Cochin Refinery (Expansion) Cochin
(Distt. Ernakulam).

5. Travancore Titanium (Central Share,
Alwaye (Distt. Ernakulam).

6. Plantations (Central Share. (Distt.
jjirnakulam)
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In the Private sector, the number of in-
dustrial licensing applications received, 
licences and letters of intent issued, during 
the last three years in respect of the State of 
Kerala, are as given below:-

Year No. of 
applications 

repaved 
under Ind. 
(D & R) 
Act, 1951.

No. of No. of 
licences letters 
issued of intent

1979
1970
1971

45(21)
46(20)
45(21)

(1) 10(3)
10(1) 15(8)
7(—) 25(10)

Note.— Figures in bracket refer to new 
industrial undertakings.

In addition to above, the number of small 
scale industries which sought registration 
with the State Director of Industries, 
Kerala during the last three years, is as 
follows

Year Cumulative 
as on 31st 
December

During 
the year

1969
1970
1971

7873
10554
12682

2681
2128

The District-wise details of these Small 
Units are not available.

F u n d s  f o r  S m a l l  Sc a l e  I n d u s t r i e s  i n  
K e r a l a  d u r i n o  F o u r t h  P l a n

5759. SHRIMATARGAJ BHVI THAN- 
KAPPAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to 
state:

(a) the fund allotted by Central Govern-
ment to the State of Kerala for establishing 
small scale industries during the Fourth 
Five Year Plan;

(b ) the amount utilised bo  far; and

(c) the details qf new industries which are 
being established and which have started 
functioning Region-wise;?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-

MENT (SHRI SIDDHESHWAR 
PRASAD): (a). A sum of Rs. 462.00 
lakhs was allotted by the Union Government 
to Kerala for setting up small scale indus-
tries, including the establishment of indus-
trial estates, during the Fourth Five Year 
Plan.

(b) A sum of Rs. 240.21 lakhs was spent 
up to the end of March, 1972.

(c) The State Government have been 
requested to furnish the neccssary infor-
mation which will be laid on the Table of the 
House.
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Se t t i n g  u p  o f  a  P a p e r  U n i t  b y  C e n t u r y  
P u l p  i n  U .P .

5761. SHRI A. SHAFEE: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether the proposal of Century 
Pulp (a monpoly house) for a paper unit 
in Uttar Pradesh is being considered under 
joint venture scheme; and

(b) if so, the salient features of the scheme 
and its effect ontbe licensed unit in the ami 
in respect of allocation of forest produce?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-




